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CHHATTISGARH. 4CT
(No. 28 of 2006)

THE CHHATTISGAKH AGRICULTURAL CATTLE PRESERVATION
ACT, 2004

An Act 1o provide, in the mterest-.nf the geperal public and to maaintasin communal
harmony and peace, for prohlbltlon of slaugther of Agricultural cattic and for natters
- can necled thereto. -~

Be it enacted by lheChhatl:soarh Leglslalurem the fify- nﬁh yearof the chubln. n[lndm s

follows :—
Shorttitte,extentand 1. (1) .- This Act may be called lhe ChhallngarhAgncullural cattle Prcst.rvdlmn AcL
Commencement. ’ 2004, L -
() - Textends to the whole of the State of Chhattisgarh.
! . .M (3) 7 Itshall coine into force from lhe-c_!at‘e of its publication in tie Official Gazeue,
Definitions. 2. In'this Act, unless the context atherwise requires,—
(@) : "Bccf" mcans flesh of Agncu]tural catde’;
A .
® : ' "Agncu]lural cattle” mcans an nmmal spec:ﬁed in the schedule ©
{c}y - Compclcnl Aulhorlly means ‘a_person appointed by the State (:ovu‘nmcm hy
’ _ netifiction 1a. perform in any-local area spec:hed therein. Uic Ium,uons ol a
- Competent Aulhonly under lhlS Act; :
- (dy “Instilution” means any charilable instiution r'c:gi:[er;'d under any enactaient for
o the time being in force, established for the purposc of Keeping, biceding and matin-
taining Agricultural cawle or for the purpose of reception, pratection. care.
. management and treatment of infirmn, aged and diseased COW progeny:
(¢) . “Slaugther” means killing by any method whatsoever and includes maining or
inlicling of physicu.! iﬁjury which in lhe ordinaty course will rause dunrh;
(f) : “Transpon means camuu Aanculluml cau]elhrough vehiclgor throu«h m[ng '
“or through any other means; - :
€43 "Vctenna:) Olt'cer ‘meais a perspn appomtcd as a vetetifton: ol[lu:r undler
o section 3
(h) "Vehicle" means any mechanically or. manua]ly driven cony van.e used on lank.

wawr oF aii. - -

'_ _Aépni.ql;nenl ofvete 3. The StaleGover,nrn_cnl. may by a genei2l or special arder, appoint for the purpose ol tnis Acl.
vinary officer. - any person, or class of persons, 1o be (he -velerinary.or'ﬁcer fora local area, :

ProhbitionofSlaugh- 4. No person shall slaughlcr Or Cause o be alaughtered or offer: or causs b A, \Iam’hlct

ter of Agricultural or an)' Agpricultural cattle,
catlle, .

I
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Na person shall possess beef of any Agriculiural catile slaughtered in contravention ol the pro-

visions of this Act,

No person shall self, or trapsport or offer Lo transport or eause to be tanspored any Agricul-
tural caude fromn any place within (ke statc to any place within the state or utside e Statc.
for the purpose of its slaughter in contravention of ibe provision of lh:s Actor withihe knowle-
dge 1hat it will be oris likely Lo be, so slaoghtered.

—— Y
—\. -

Tillthe conclusion of prosecution, seized Agrlcultural caltle will be under custedy of nearest
registercd Goshala, Gosadan, Gorakshan sansthan or other regislered sansthan and they are
required to provide monthly report to conterned count in prescribed profonma.

The State Government shall take necessary sieps for sirengthening of institutions which are
engaged in welfare activities ol Agricultural catlle. . '

The person inchargeof the institution may levy such charges as may be prescribed, for care and
mainienance of Agricnlural callle whose custody was given tothe instilulion undér section 7.
from their owners. :

Whoever contravenes or allemnpt lo contravene or. ﬁ'lrjets the conlra\renuon oflhe provisions or
section 4, 5 and 6 shall be punished with impnsonmen{ of either description for ateem whtch
may extend to threc years, or with fine which may exicnd 1oten thousand rupees or with bnth,

In any trial for an offence punishable under section L0 for cunlravcnlion of the provision of
section 4, 5 and & of this Act the burden of proving that the slaugbter, transport or sell of Agri-
cultural catule was not in contravention of the provisions of this Act shall be on the accused.

Nuthmthslandm_g anythmgcnnlamcd in iheCode of Criminal Pmcr:durr: 1973 (No.2al 1974)
all offences under this Act shall be cognizable and non-bailable. -

(L) For the purpose of enforcing the provisions o(this Act the Compétent Authorigy
ar the Veterinary officer or any person authorised by the Competent Authority or
the Vetcrinary officer in writing in ihis'behalf, shall have power to cnter and
inspectany-premises within the local limits of his'jurisdigtion, where he has reason
1o believe that an - offence under lhls Act has been, is being or is Ilkc]v 1o be
cornmmcd

2 Every person i occupation of any such premises as i sp_cciiibd-in sub-seciion (1)
shall atllow the Competent Authority or the Veterinary Officer or any person .

authodsed by the Competent Authority or the Veterinary officer in writing. such
access fo the premises as may be requiced for the aforesaid purpose, and shall
answer any question put 10 him by the Competent Authority. the Velerinary
officer or the person authorised, as the case may be, to the best of his knowledge
and belief, -~

€))] The Competent Authority of the Velerinary Officer or any person authorised in
writing, in this behalf, shall have power to stop and search any vehicle to ensure
the comptliance of section 6 of this Act.

(G] The provisions of section 100 of the Code of Criminal Procedure. | 973 (No. 2of
1974) relating 1o search and seizure shall, so far as may be. apply to seurches and
scizures under this section,

No person accused of an offence punishable under this Act shall be released on bail or on his
owan bond urless the public prosecutor has been given an apportunity to oppose the application
for such release.
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18.

- 19.

20.

21.

wr

The Siate Governmenl may make rales forthe eennonnie rehabiltation of such persoas, i any,
o be direcidy affceted by tus Act.

No suit, prosecutton orother legal proceedings shalf be instiwuted aginst auy person for any-
thing which is done or Iﬂande fe*be done in good ajth underthis Act.or the rules m.u{c thl.. re-
under.

-All-Competent Autheritics, Velerinary Officers and other persons exercising powers under this

Acl shall be dccmedto be public sevaats wulun the meaning of Section 2 1al Lthe Indian Penal
Code 1860 (45 of 1860); )

The provisions of this Act shall have an (wcrr'idin" effect notwithistanding any 1hing conlaiaed
in any other law for the time being in foree or any instrument having clfecthy ke of iy e
other than this Act.

Il any dilficulty arises in gwmg effect tothe provisions of this Act. the§ l.![e Guoy crament may

make such provisions or give such dircclions noltinconsisieat with H pm\rp.mn\ al’ :hu Ac,l
as appears (0 it to'be nccessary or expedient for remt.wmt' the dllru.lllll:\ : '

) Thc Siate Government may by notification, make rules Ior carrying out the pravi-
- sions of thisAct whichshall have effect from the gate ar'its publication vr from sih
_ other date as.may be spccuﬁed in this behalf

D The rulcs madc under this Act shall, as soon as possible afier lllC)f are puhlv-lml :

be laid on Lhe table 01' tlie Legislative Assembt ¥y

Agricultural Cattle Preservauon Act 1959 {Act No. XVIII nt' 1959} is hcrchy rf.pLal:.r.l the )
repeal shall not cffect :—-

H the previous operation of any law 50 rcpealcd or anvlhmn dune or sul Icrcd there
under; or -

2). any pcnalry, forfeiture, or pumshmcnl lm,urrcd m respect ol any (l“LI'lLL Conmi-
tied against ahy law so repealed; or

3 " anyinvestigation, legal procccdmg orrcmcdy in respect ol-uny pcnallv lurh.nun

or punishment as aforcsaid and

any such investigation, lega) procecding or remedy may be-fastituted, continued or erforcet
and any such penalty, forfeuture or pumshmenl may be nnpo«.cd as i 1ns Act bad not bee
passed.
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SCHEDULE
Scction 2 (b)
Agricuitural cattle— - e
1.  Cows of all ages.
2. Calvcsiof cows and of she buftaloes.
3. Buils. S - o - ' o SR
4. Bullocks. . o
5. M_ﬁleﬁam_] l_’cfnah: buffaloes. : : o _ ’ - i
! . L !
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